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On hearing both the sides and the statement of the IRP's request for substitution

of IRP is "Admitted". The request of Kiran Kunthe is allowed and the consent on

Form No. 2 of the substituted IRP Mr. Milind Kasodekar is on record which is

reproduced as under :-

" 1, Milind Kasodekar, an Insolvency Professional registered with ICSI Insolvency

Professional Agency having registration No. IBBI/IPA-002/IP-N00116/2017-

1B/10285 have been proposed as the interim profexional by Mr. Pramod Kapse

and others in connection with the proposed corporate insolvency resolution

process of Phadnis Propefties Limited and Phadnis Infrastructure Limited."

In accordance with Rule 9 of the Insolvency and Bankruptcy (Application

to Adjudicating Authority) Rules, 2016, I hereby agree to accept appointment as

the interim resolution professional if an order admiffed the present application is

passed."

M.A. Nos. 483120t7 and 48412017 stood decided.

As per the directions the Outgoing IRP shall hand over the proceedings to the

substituted IRP. The substituted IRp shall intimate by progress Repoft on

15.LL.201.7.
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BhaskaraFantuta Mohan
Member (Judicial)
10.10.2017
ah

M.K. Shrawat
Member (Judicial)
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